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Existarce of right is sire quanor for 

majrtajrjnc a case in this Trjbu,a1 Here is a 

casey where the Apol carts and their cot sel have 

misderably failed to put up any material before 

us to show eXiStaI CCI of n7 	çjLt to maj tam 

Uiio C) i:iCi- 1 ip.1 cCtjon, 

))ljCiflts were trainee porentjces lider 

the Railways long back• Later,on the strength of 

certain recommendations made in their favour,they 

app to ached this Tribunal ci airnin g on con side ration 

of their cases for being absorbecj in the Railway 

Services.It aa'cas,thjs Trjbta1 in an earlier 

roc1 of litigation asked the Raj1ways to cor'sjcer 

thc 

 

ri ev~Fr ce, s of th0 	lcnt: a- a rosult of 

1 ich they have been absorbed as Palasis,By filing 

the present Origiai A-.,,)!Dlj­tiOr ur,9er section 

19 of the Admir:stratjve Trjburals Act,1985,they 

have sought for drectjor from this Trjal(to 

the Respondents to ante-date their entr" into 

nail :ay Services 

1 

Having 7erusecl the .leadjngs and hvjng 

heird leaiec1 cosel for both sjd,jt reveals that 



ts era 	•3uccess:ul Apprentices, 

However,they have been absorbed in tlie Rly, 

. 	, 	
services jn the casual/temporary establishment; 

ich is certain lv a kin d guesture of the 

Railways in fvor of the Applicants.Un_ 

t 	 successful apprentices certainly had no 

right to get an emoloyment iider the Railways; 

although Railways have stiown them kind guesture 

Py to be absorbed in their casual/temporary 

establithrnt. Such precariously placed 

ersonrel of the ra1ways have got no 

existing right to claim for te-datjng 

their entry into railway serviCes. Therefore, 

this case being devoid of any merit, is hereby 

disrnissed,o costs, 

Vice- 

Me9JucU.) 


